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FLAT. 3872(H).—Fa1T ALHIE Al Tg T ¢ [ Aldied § Tg MAeTF T I=ad ¢ T gy
srferfaae, 1959 (1959 FT 54) F T ITSLT % TATAT F HIAqT AT 3 AT AT Fe T Hl ST,

AT AT, T TR AG ATATH, 1959 F &7 41 T Tacd ATEAT FT TN Fd g, AT
FT ATSg=AT €, A oM. 1920 AT 6 JATS, 1963, § THIIAA, WL TLHT it SATEFEAT Tl ATFHIT e
TU I J1al & #ary f5eg ATesmaer 7T T47 8 a1 FTT &1 A9 3677 37 § 696 a1 Hovd AT & &q
(1) & fafafase it & safeat 31, sa s (2) # fafafdse auia & sy o Mar-ares, S 39 9T
FHTT ST o 0 o STAT ST ST9ET 797 T @7 S0, 37 AT HIH 5 UH TG & T ge
TRTH FTAT § 1Y 3T AIEHAT F FHA: TG (3) 37 (4) § toatera U= ot & srexefa i

u7eq T % 41 1€ gz fwaterf s oat % aefia 2nft, srafa-

(F) Tg 31 sraga, 2029 T THTT g1 AT AT T e gft|
(F) AT AT TAT-ATEE HT STHEAL % TEAH & AT HLAT [T Tl HIAT ST,
(1) e e i % =Rt -
(i) T T oft sy 3fiv Mrem-aTes F AT 9 % 9 § siet 6 TR &, Sreen dey
H Ze T&TH #hl T 2T, Tl Hheald HLHTL G T il ST,
(ii) ST woft oft Foreft strper sroram Mem-ares, e @9y § ge ya & 8, 8T gy S g Av
T T SATH g, T T THIE AV T ST AL T HeAT it =41, @rs gs dqar aet
TS TG AT MAT-ATEE & AT F T T [Aehedq o o= # 3|
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F qerder F1 A off =E, B Ten s g2
T ¥, BN Sl F aree Wae uar am=w &
FE TFH TERA AT IHqF qer-areg 100
ST TIAT UF & d 9 dqaT T AT
F5® A 3T 500 FILIH TAAT qHH A€ o (e
AT TEUTSST F AT A AAAT MAT-ATES
AT AL o ST THAT IT 99 I A1 TG The Tl
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MINISTRY OF HOME AFFAIRS

NOTIFICATION

New Delhi, the 29th October, 2019

S.0. 3872(E).—Whereas the Central Government is of the opinion that it is necessary and expedient in the
public interest to exempt certain classes of persons from the operation of some of the provisions of the Arms Act, 1959

(54 of 1959);

Now, therefore, in exercise of the powers conferred by section 41 of the Arms Act, 1959, and in supersession of
the notification of the Government of India, published in the Official Gazette vide S.0.1920, dated the 6 July, 1963,
except as respects things done or committed to be done before such supersession, the Central Government hereby
exempts the classes of persons specified in column (1) of the Schedule here to annexed, in respect of the arms and
ammunition of the description specified in column (2) thereof, when carried or possessed for their own personal use,
from the operation of such of the provisions of the said Act and subject to such conditions as are mentioned in columns
(3) and (4) respectively, of that Schedule:

Provided that the exemption hereby granted shall be subject to the following further conditions, namely:-

(a) It shall be valid for a period ending 31st October, 2029.

(b) It shall not be deemed to render lawful the import of arms or ammunition through the medium of post

office;

(c) The classes of persons exempted shall,-

(i) render such statistical information about different description of arms and ammunition in respect
of which the exemption has been granted, if any, as may be required by the Central Government;

(ii) whenever any arms or ammunition in respect of which exemption has been granted is lost or
stolen, forthwith report the occurrence of such loss or theft, as the case may be, together with the
details of the arms or ammunition lost or stolen at the nearest police station.
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AR <hT TSAA ¢ STHIHT

SCHEDULE
Class of persons. Description of arms Provisions of the Conditions
and ammunition. Arms Act, 1959
)] (€5 3) “
Every person of Coorg | All arms and | Those contained in | The arms or ammunition carried or
by race and every | ammunition, except | sections 3 and 4. possessed by any person being Coorg by

Jumma tenure holder in
Coorg.

those as specified in
Categories I and II of
Schedule I to the
Arms Rules, 2016.

race and every Jumma tenure holder in
Coorg and herein exempted whilst residing
or travelling outside the district of Coorg
shall not exceed one rifle with 100 rounds of
ammunition for the same and one smooth
bore breech or muzzle loading gun with 500
cartridges or the equivalent in leaden shot
and gunpowder.

[No.V-11024/5/2018-Arms]
S.C.L. DAS, Jt. Secy.
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